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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI
0.A. No. A3 198
DATE OF DECISION_ >~ =87
e Petttioner
- Advocate for the Petitioner(s)
Versus
— Respondent
Advocate for the Responaeu(s) ’
CORAM

. .
The Hon'ble Mr. ® '3 W 3

The Hon’ble Mr. 7) - A

1. Whether Reporters of local papers may be allowed to see the Judgement? /)’O
2. To be referred to the Reporter or not? JV°
3. Whether their Lordships wish to see the fair cepy of the Judgemeni? /Lo

4. Whether it needs to be circulated to other Benches of the Tribunal? Do
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

0.A.Ng.139 OF 1989 Date of Order:295-9-1989

7"-‘

BETWEEN:-  S.5.PRAYAGA |  we..Applicant
AND

4

1. The General Manager(G.M.),
South Eastern Railuay (S.E.Railuay),
Garden Reach, Calcutta-43 and 2 othars

tee oRBSpandentSO

FOR THE APPLICANTS : Neither the applicant ner his Counsel was Preaent[
FOR THE RESPONDENTS: ma.p.u.Ranvgjsc for Railuays.

C_ORAM : THE HON'BLE MR.B,N,JAYASIMHA:VICE .CHAIRMAN

AND
THE HON'BLE MR.J.NARASIMHA MURTHY:MEMBER(JUDL. ) | !
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THE TRIBUNAL DELIVERED THE FOLLBWING JUDGMENT:-

P.T.0.

¥
\



To
1.
2.

3.

4.

Se

6.

The General nanagex, (GeM) ) sauth Eastexn Railuay,(S.E.Rly),

garden Reach, Calcutta=43.

Divisionai Railway manager{D.R.M)

5.8.Railuay, Waltair, Uiéakhapatnam-q. _

Divisicnal Farsonnal officer(D.P.0), s;E.Rly,ualtair, yisakhapatnam=4.

gne copy to mr.M.B8alakrishna Moorthy, Advocate,49-35-27,Abidnagar,'
Akkayyapalem,Uiaakhapatnam-530016. '
aone copy toe Mr.P.V.reddy, 5C for Rlya,.CAT, Hyderabad.

One spare cOPY.




0,A, 139/89°

~. (ORDER OF THE TRIBUNALVDELIVERED BY HON'BLE SRI B.N.JAvYA SIMHA,
‘ : VICE—CHAIRMAN}

. The learned standing counsel for the Réilways basr
|

placed before us a copy of the letter dateq 20-9-89

addressed by the Applicant herein to the D,P,0,, WaLtair

stating as follows:
7 "I have filed the above case on the hon'ble Central
Administrative Tribunal, Hyderabad for accepting |
my voluntary retirement from 1-6-88, the date from
which I am not 3ttending the office,

of My case in CRP 1931 of 1987,

]
ihave, however, accepted the voluntary retirement
from 10-4-89 the date from which the‘Administration
has accepted my voluntary_retirement. I am not
going further for contesting to accépt my voluntaky
retirement from 1-6-88, My earlier claim for
accepting voluntary retirement from 1-6.88 may
pPlease be treated ag cancelled,

from 10=4.89, "

In the circumstances, he says that the Application has

become infructuous.

ﬁot Pressing for the relief he has askeg for, this 0.A, has
become infructuous, O.A. is disposed of accordingly and

in the circ%$§3§nces there wili be No order as;to co tﬁf—_
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IN THE CENTRAL ADNINISTRATIUE‘IRIBUNAL

HYDERASBAD BENCH

HON*BLE MR.B.N.JAYASIMHA : (V.C.)

AND R
HON?BLE MRLD.SURYA RYO:MEMBERYJUDL)
. AN D . -
HON®BLE MR YD.K.CHAKRAYORTY: MEMBER(A) .,
: A ND

HON'BLE MR,J.NARASINHAMURTHY: MEMBER(J)

DATED: §}7F7/Sf§

ORDER / JUDGMENT ~






